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INTRODUCTION 

Shri Deepak Chaudhari S/o Shri Vedpal Singh, Owner, R/o- C-3, Hakeekat Nagar, Near Old Tax 

Sales Office, Behat, Saharanpur, U.P. (244701) has obtained the Environmental Clearance Letter 

from SEIAA – Uttar Pradesh for River Bed Sand/Bajri/Boulder Mining Project from YAMUNA 

RIVER at Gata No. 01, Village – Bartha Korsi, Tehsil – Behat, District – Saharanpur, (U.P.) 

(Sanctioned Lease Area 36.00 ha.) for production of 7,56,000 m3 vide. Ref. No. 

843/Parya/SEIAA/5989-5653/2020; Dated 26th –March - 2021. The total cost of the project will 

be Rs. 1.33 crores. 

Purpose of the Report 

• As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It 

shall be mandatory for the project management to submit six monthly compliance 

reports in respect of the stipulated prior environmental clearance terms and conditions 

in hard and soft copies to the regulatory authority concerned, on 1st June and 1st 

December of each calendar year” and as per compliance of condition mentioned in 

Environment Clearance Letter (i.e. Clause No. 22 of General Condition), Six Monthly 

Compliance Reports should be submitted to the Regulatory Authority.  

• It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance 

of all the Conditions mentioned in Environment clearance Letter, along with monitoring of 

various Environmental Parameters (as per CPCB Norms). The regulatory authorities in this 

case are SEIAA/SEAC – Uttar Pradesh, UPPCB – Regional Office, District Magistrate, 

District Mining Officer. Various scheduled site visits were conducted by a team of Experts to 

Monitor Pollution related parameters as defined by CPCB/UPPCB. Samples for water and 

soil were also collected for further analysis. 

• Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance 

Report has been prepared.   

• This report is supposed to submit after every six month as per the conditions stipulated in 

Environment Clearance Order. The Environmental Assessment has been carried out to verify:  

1. That the proposed project has not any adverse effect on the project site as well as it’s 

surrounding.  
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2. That there is compliance with the conditions stipulated in the Environmental Clearance 

Letter.  

3. That the Project proponent is implementing the environmental safeguards and 

environmental pollution mitigation measures as suggested in approved Form-1 / PFR, 

Environmental Management Plan with true spirit.  

4. The non conformity in the project with respect to the environmental implication of the 

project. 

 

• Methodology Proposed for Preparation of Report is as follows:  

 

1. Study of EC Letter & Related Documents 

2. Site Visits by a Team of Experts 

3. Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise & Soil. 

4. Analysis of Samples collected during Monitoring  

5. Interpretation of Monitoring Results  

6. Compliance of all the General and Specific Conditions of the E.C.  
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• Generic Structure of Report:  

 

1. Purpose of the Report, explaining the need of a Compliance Report and methodology 

adopted for preparation of Report.  

2. Data Sheet.  

3. Compliance Report, explaining the entire general & specific conditions given in the EC 

Letter and providing details w.r.t. each condition/ guideline.  

4. Monitoring Reports & Analysis, showing the level of pollution/emission within the 

project site for various environment parameters.  

5. Photographs showing status of the project and sampling/monitoring of environmental 

parameters. 

6. Supporting documents related mandatory for the project.  
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DATA SHEET 

Sl. No Item  Details  

PROJECT DETAILS 

1 Project  Proposed River Bed Sand/Bajri/Boulder Mining 

having lease area 36.00 ha (88.95 acre) along 

River Yamuna in Gata No.- 01 at Village- Bartha  

Korsi, Tehsil- Behat, District- Saharanpur, U.P., 

M/s Star Mines (Leased Area- 36.00 Ha) 

2 E.C Clearance Letters / OMs and 

date 

E.C. Ref. - 843/Parya/SEIAA/5989-5653/2020; 

Dated 26th–March– 2021 issued by SEIAA, U.P. 

3 Date of execution of sale deed 1st – April – 2021 

FINANCIAL DETAILS 

4 Total Project cost  Rs. 1.33 crores per annum 

5 CER cost (2% of the project cost) Rs. 2.66 lacs 

PRODUCTION DETAILS 

6 Geological Reserve (cum) 12,51,498 m3  

7 Production as per LoI (cum) 7,56,000 m3  / Year 

8 Production in Five Years  37,80,000 m3  (in five years) 

9 No. of Days proposed for mining  250 days 

10 Proposed Number of Workers  150  

11 Method of Mining Open cast ; manual / Semi-mechanized  
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Compliance of Environment Clearance Conditions 

General Conditions 

SL.No. General Conditions 

1 This Environmental Clearance is subject to allotment of Mining Lease in Favour of 

Project Proponent by District Administration/ Mining Department.  

➢ Lease Deed has been Executed for 5 years on 1st – April - 2021. Copy Enclosed 

2 Forest Clearance should be taken by the proponent as necessary under Law. 

➢ The Notice of e-Tender of Lease was issued subsequent to formulation of District 

Survey Report of District Saharanpur and District Administration has sought prior 

clearance from Forest Department before publishing the e-tender Notice.  

3 Any change in mining area, change of khasra numbers, enhancement of capacity, 

change in mining technology, modernization and scope of working shall again 

require prior Environment Clearance as per EIA Notification, 2006. 

➢ No change in mining lease area, khasra numbers, entailing capacity addition with 

change in the process or mining technology, modernization and scope of working 

in this period. 

➢ However, if any shall be made with prior approval of SEIAA – UP.     

4 No change in the calendar plan including excavation, quantum of mineral and waste 

shall be made. 

➢ Joint demarcation was done by concerned district authorities/mining department, 

before execution of lease deed. 

5 Mining will be carried out as per the approved mining plan. In case of any violation 

of mining plan, the Environmental Clearance given by SEIAA will stand cancelled. 

➢ The same is complied with, under surveillance of CCTV Cameras. 

6 Four ambient air quality monitoring stations shall be established in the core zone as 

well as buffer zone for RSPM, SPM, SO2, NO2 monitoring. Location of the stations 

should be decided based on the metrological data, topographical features and 

environmentally and ecologically sensitive targets and frequency of monitoring 

should be undertaken in consultation with the State Pollution Control Board. The 
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monitored data for criteria pollutants shall be regularly up loaded on the company’s 

website and also displayed at website.  

➢ The project site lies outside the safety zone of any bridge.  

➢ Ambient air quality monitoring being done by NABL Accredited Lab.  

➢ The embankment are protected as per provisions of Mining Plan / SSMMG-2016 

7 Data on ambient air quality (RPM, SPM, SO2, NO2) should be regularly submitted 

to the Regional office, MoEF, GoI, Lucknow and the State Pollution Control Board/ 

Central Pollution Control Board once in six months. 

➢ The same is complied with. 

➢ The sand/bajri/boulder mining process does not create any waste water.  

➢ Protective respiratory devices have been provided to workers, when required.  

➢ Vehicles with valid pollution control certificates are used. 

➢ Water sprinklers twice a day are used to suppress dust generated during mining 

operation and vehicular movement.  To restrict fugitive emission about 12 KL/day 

water is used as water sprinkling by the hired water tankers.  

➢ Plantation activity is also proposed in the land of panchayat and the ambient air 

quality do not exceed above latest prescribed standards by Ministry of 

Environment & Forests, Government of India. 

8 Ambient air quality at the boundry of mine premises shall confirm to the norms 

prescribed in MoEF notification no. GSR/826(E) dt.16.11.09.  

➢ The same is being complied with. 

9 Fugitive dust emissions from all the sources shall be controlled regularly. Water 

spraying arrangement on haul roads, loading and unloading and at transfer points 

shall be provided and properly maintained.  

➢ Smooth transition of transport is ensured within Haulage Routs.  

➢ Parking of vehicles are restricted being river bed / village area. 

10  Measures shall be taken for control of noise levels below 85 dBA in the work 

environment. Workers engaged in the operations of HEMM, etc., shall be provided 

with ear plugs/ muffs and health records of the workers shall be maintained. 

➢ There is not tree existing within the pillar demarcated lease area being a river bed.   

11 Industrial waste water (workshop and waste water from the mine) should be 
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properly collected, treated so as to confirm to the standards prescribed under GSR 

422 (E). dated 19th May, 1993 and 31st December, 1993 or as amended from time to 

time. Oil and grease trap shall be installed before discharge of water effluents. 

➢ Compliance noted. The same shall be taken care of while conducting mining 

operations. 

12 Personnel working in areas shall be provided with protective respiratory devices like 

mask and they shall also be imparted adequate training and information on safety 

and health aspects. 

➢ The land use is River Bed and ultimate depth of mining is restricted to 3 meter or 

water table, whichever is less, as per SSMMG, 2016.  

➢ The mining is done as per approved Mine Plan and it is ensured that underlying 

soil characteristic of the river bed is not disturbed. 

13 Special measures shall be adopted to prevent the nearby settlements from the 

impacts of mining activities.  

➢ The safety zone of not less than 7.5 meters is left near zero level to ensure that 

velocity and flow pattern of the water is not disturbed 

14 The transportation of the material shall be limited to day hours time only. 

➢ The same is being complied with. 

➢ The mining is done as per approved Mine Plan and Environmental Clearance 

issued by SEIAA-U.P. 

15 Provision shall be made for the housing and labourers within the site with all 

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, safe 

drinking water, medical health care, crèche etc. The housing may be in the form of 

temporary structures to be removed after the completion of the project.  

➢ The same is being complied with the provision of temporary rest shelter equipped 

with such facilities has been made at the project site for the labourers.  

16 A separate Environmental Management Cell with suitable qualified personnel shall 

be set-up under the control of Senior Executive, who will report directly to the Head 

of the Organisation.   

➢ A separate Environment Management Cell is being established headed by the Project 

Manager who reports to the Head of the Organization. This cell responsible for 
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planning, execution and monitoring of all aspects of the environment, starting from 

start to closure of mines. 

17 The project proponent shall inform the Regional Office, MoEF, GoI, Lucknow and 

the State Pollution Control Board regarding date of financial closures and final 

approval of the project by the concerned authorities and the date of start of land 

development work.  

➢ The same is being carried out as a part of six monthly compliance report as per the 

General Condition (point 22) given in the Environmental Clearance issued by 

SEIAA-U.P. 

18 The funds earmarked for environmental protection measures shall be kept in 

separate account and shall not be diverted for other purpose. Year wise expenditure 

shall be reported to the MoEF, GoI, Lucknow and the State Pollution Control 

Board.  

➢ The same is being carried out. The same will be implemented as per the need base 

assessment action plan. 

19 The Regional Office, MoEF, GoI, Lucknow and the State Pollution Control Board 

shall monitor compliance to the stipulated conditions. A complete set a documents 

including Environment Impact Assessment Report, Environment Management Plan, 

Public hearing and other documents information should be given to the Regional 

Office, MoEF, Goi, Lucknow and the State Pollution Control Board. 

➢ Agreed and complied. 

20 A copy of environment clearance shall be submitted by the Project Proponent to the 

Heads of the Local Bodies, Panchayat and Municipal Bodies as applicable in the 

matter. 

➢ Agreed and complied.  

21 The Project Proponent shall advertise at least in two local newspapers widely 

circulated, one of which shall be in vernacular language of the locality concerned, 

within 7 days of the issue of the clearance letter informing that the project has been 

accorded environmental clearance and a copy of clearance letter is available with the 

State Level Environment Impact Assessment Authority (SEIAA). 

➢ The same has been carried out. The copy of environmental clearance has been 
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made available to the Local Bodies, Panchayat and Municipal Bodies as well.  

22 The Project Proponent has to submit half yearly compliance report of the stipulated 

prior environment clearance terms and conditions in hard and soft copy to the 

SEIAA,U.P. on 1st June and 1st December of each calendar year. 

➢ Noted and same shall be complied annually. 

23 The SEIAA may alter/ modify the above conditions or stipulate any further 

condition in the interest of environment protection. 

➢ Noted and agreed. 

24 Concealing factual data or submission of false/ fabricated data and failure to comply 

with any of the conditioned mentioned above may result in withdrawal of this 

clearance and attract action under the provisions of Environment Protection Act, 

1986. 

➢ Noted and agreed. 

➢ The present report is compliance to the condition. 

25 A copy of clearance letter shall be sent by the proponent to the concerned Panchayet, 

Zila Parishad / Municipal Corporation and Urban Local Bodies.   

➢ Noted and agreed. 

26 Transportation of minerals shall be done by covering the trucks / tractors with 

tarpaulin or other suitable mechanism to avoid fugitive emissions and spillage of 

mineral / dust. 

➢ Noted and Agreed.  

➢ Transportation of sand has been done via trucks having mineral covered by 

tarpaulin which are optimally loaded. 

➢ Loaders has been instructed to  wash trucks / loaders from workshop / washing 

points away from the river bed as washing of trucks may degrade the river water 

quality. 

27 Waste water, from temporary habitation campus be properly collected &treated 

before discharging into water bodies the treated effluent should conform to the 

standards prescribed by MoEF/CPCB.  

➢ The sand mining process does not create any waste water.  

➢ The entire mineral extracted  is saleable.  
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➢ The laborers from nearby villages will be hired to carry out work in day time only, 

hence there will be no or very less waste is expected to generate. No liquid 

effluents will be generated at site. 

28 Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.  

➢ Noise levels will be kept under prescribed limits 

29 Special Measures shall be adopted to protect the nearby settlements from impacts of 

mining activities. Maintenance of village roads through which transportation of 

minor minerals is to be undertaken shall be carried-out by the project proponent 

regularly at its own expenses. 

➢ The transportation of minor mineral is carried out from a route which is much 

away from the settlement. The roads are maintained /repaired time to time as per 

the provision of  EMP/CER 

30 Measure for prevention & control of soil erosion and management of silt shall be 

undertaken. Protection of dumps against erosion, if any , shall be carried out with 

geo textile matting or other suitable material. 

➢ It is not applicable as top soil will not be generated in River Bed Mining Project. 

31 Corporate Social Responsibility shall be prepared by PP and the details of the 

various expenditure to be submitted as per the guidelines in CER Notification dated 

01/05/2018. Work to be executed with installation of 5 hand pumps for drinking 

water, solar light in villages of streets, construction of two numbers of toilets at the 

primary school, with name displayed and address and details of beneficiary and 

gram pradhan along with phone number, photographs should be submitted to 

Directorate as well to the District Magistrate / Chief Development Officer. 

➢ CER Proposed in the conceptual plans are as under: 

➢ CER activities are being carried out. 2% (Rs. 2.40 lacs) mandate is being fulfilled 

as per the norms of EC.   

32 Possibility of adopting nearest three villages shall be explored and details of civic 

amenities such as roads, drinking water etc proposed to be provided at the project 

proponent expenses shall be submitted within 02 months from the date of issuance of 

EC.  

➢ The environmental management cell is carrying out these studies time to time and 
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same will be implemented as per the need base assessment action plan. 

33 The funds earmarked for environmental protection measure should be kept in 

separate account and should not be diverted for other purpose. Year wise 

expenditure should be reported to the Ministry of Environment and forests and its 

Regional office located at Lucknow, SEIAA, UP and UPPCB. 

➢ Agreed and complied the report will be submitted accordingly at year end. 

34 Action Plan with respect to suggestion/improvements and recommendations made 

and agreed during Public Hearing shall be submitted to the District Mines Officer, 

concern Regional Officer of UPPCB and SEIAA within 02 months. 

➢ All the suggestion / improvement of public hearing has been planned and 

mitigated in the Chapter – 7 of the Final EIA Report. 

35 Environmental Clearance is subject to obtaining clearance under the Wildlife 

(protection) Act, 1972 from the competent authority, if applicable to this project. 

➢ Not Applicable 

36 The proponent shall observe every 15 days for nesting of any turtle in the area. 

Based on the observations so made, if turtle nesting is observed, necessary safeguard 

measures shall be taken in consultation with the state Wildlife Department. For the 

purpose, awareness shall be created amongst the workers about the nesting sites so 

that such sites, if any, are identified by the workers during operations of the mine for 

taking required safeguard measures. In this regards the safety notified zone should 

be left so that the habitat/nesting area is undisturbed. 

➢ The same is observed time to time by environmental management cell as such not 

observed till date. 

➢ Awareness among workers and ensured by providing them education. 

37 The project proponent shall undertake adequate safeguard measures during 

extraction of river bed material and ensure that the due to this activity the hydro 

geological regime of the surrounding area shall not be affected. 

➢ The mining is being done as per the provisions of the approved mining plan and 

SSMMG, 2016 

38 The project proponent shall be obtain necessary prior permission of the competent 

authorities for with drawl of requisite quantity of water (surface water and ground 
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water), required for the project.  

➢ Not Applicable as the source of water is hired tanker 

39 Appropriate mitigative measures shall be taken to prevent pollution of the river in 

consultation with the State Pollution Control Board. It shall be ensured that there is 

no leakage of oil and grease in the river from the vehicle used for the transportation. 

➢ It is ensure that only Pollution control certified Vehicle enter the lease area for 

loading 

40 Vehicular emission shall be kept under control and regularly monitored. The vehicle 

carrying the mineral shall not be overloaded. 

➢ It is ensure that only Pollution control certified Vehicle enter the lease area for 

loading. 

➢ The check of noise and air emissions are monitored time to time as per CPCB 

standards and compliance report shall be submitted. 

41 Provision shall be made for the housing of construction labour within the site with 

all necessary infrastructure and facilities such as fuel for cooking , mobile toilets, 

mobile STP, safe drinking water, medical health care, crèche etc. (MoEF circular 

Dated: 22-09-2008 regarding stipulation of condition to improve the living conditions 

of construction labour at site). 

➢ Labors are hired from the nearby villages. Temporary rest shelter with facility of 

fuel for cooking, mobile toilets, safe drinking water are provided to labors, 

medical health checkup are done time to time as per EMP/CER provision. 

Cooking cylinder’s has been provided to labor’s. (Attached) 

42 Personnel working in dusty areas should wear protective respiratory devices and 

they should also be provided with adequate training and information on safety and 

health aspects. Occupational health surveillance program of the workers should be 

undertaken periodically to observe any contractions due to exposure to dust and 

take corrective measures, if needed. 

➢ PPE are provided to workers for their safety and health aspects, medical camps 

and training are conducted time to time. 

43 A copy of the clearance letter shall be sent by the proponent to the concerned 

Panchayat, Zila Parishad /Municipal Corporation,Urban Local Body and the Local 
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NGO,if any, from whom suggestions/representations,if any, were received while 

processing the proposal. The clearance letter shall also be put on the website of the 

company by the proponent. 

➢ Complied. 

44 The environment statement for each financial year ending 31st March in Form-V as 

is mandated to be submitted by the project proponent to the concerned State 

Pollution Control Board as prescribed under the Environment (protection) 

Rules,1986, as amended subsequently, shall also be put on the website of the 

company along with the status of  compliance of environmental clearance conditions 

and shall also be sent to the Regional Office of the Ministry of  Environment and 

forests, Lucknow by e-mail. 

➢ Environment statement as per prescribed format will be submitted in the ending of 

financial year as per the norms 

45 The green cover development/tree plantation is to be done in an area equivalent to 

20% of the total leased area either on river bank or along road side (Avenue 

Plantation) 

➢ For green belt number of plants  has been provisioned for plantation. 

➢ Plants are proposed to be planted  in phases; along the river bank. 

➢ In year 2022, plants were purchases and planted.   

➢ Certificate in the year 2022, regarding Miyawaki Plantation from SPCB has been 

awarded to the project proponent. (Certificate Copy Attached) 

46 Debris from the river bed will be collected and stored at secured place and may be 

utilized for strengthen the embankment. 

➢ Agreed and noted however debris near the mining lease area has not been 

observed. 

47 Safety measures to be taken for the safety of the people working at the mine lease 

area should be given, which would also include measure for treatment of bite of 

poisonous reptile/insect like snake. 

➢ PPE (personal protective equipment’s) are provisioned for workers; medical first 

aid facility is available at the site office. 

48 Periodical and Annual medical check up of workers as per Mines Act they Should be 
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covered under ESI as per rule. 

➢ Agreed and complied. 

 

Specific Conditions 

SL.No Specific Conditions 

1.  Directions/Suggestions given during public hearing and commitment made by 

project proponent should be strictly complied 

➢ Directions of the public hearing were addressed and incorporated in the chapter-7 

of the final EIA report and approval of SEIAA/SEAC committee were taken 

accordingly.  

2.  The project proponent shall obtain the forest clearance and permission from central 

and state government as per law and provisions of forest (conservation) act, 1980 

before start of work. 

➢ This is a river bed mining project and all details have been captured in the district 

survey report after which the lease has been auctioned for e-tender. 

3.  The mining lease holders shall, after ceasing mining operations, undertake re-

grassing the mining area and any other area which may have been disturbed due to 

their mining activities and restore the land to a condition which is fit for growth of 

fodder, flora fauna etc. 

➢ EMP has been made accordingly in respect of the study area of 10 kms and shall 

be implemented accordingly. 

4.  If the proposed project is situated in notified area of ground water extraction, where 

creation of new wells for ground water extraction is not allowed, requirement of 

fresh water shall be met from alternate water sources other than ground water or 

legally valid source and permission from the competent authority shall be obtained 

to use it. 

➢ Noted and agreed. Water requirement is addressed by the help of hired tankers 

sources by nearby villages.  

➢ NOC from ground water being obtained and is attached as annexure. 

5.  At the time of operation, project proponent will comply with all the guidelines issued 
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by Government of India/ State Govt./ District Administration related to Covid-19. 

➢ All the respective guidelines related COVID-19 shall be followed during 

operations and also the mining activity will be done as per Norms of Approved 

Mining Plan and SSMMG-2016 

6.  The environmental clearance does not create or verify any claim of applicant on the 

proposed sit/activity.  

➢ Agreed and Noted.  

7.  In  case it  has  been  found  that  the  EC  obtained  by  providing  incorrect  

information, submitting that the distance between the two adjoining mines is greater 

than 500 mt. and area is less than 05 ha, but factually the distance is less than 500 mt 

and the mine is located in cluster of area equal or more than 05 ha, the EC issued 

will stand revoked. 

➢ Agreed and Noted. 

8.  The environmental clearance shall be subject to valid lease in favour of project 

proponent for the proposed mining proposals. In case, the project proponent does 

not have a valid lease, this environmental clearance shall automatically become null 

and void. 

➢ Agreed and Noted. Lease deed has been done after issuance of environmental 

clearance from SEIAA-U.P. 

9.  The environmental clearance will be co-terminus with the mining lease period/ 

mining plan. 

➢ Noted and agreed.  

10.  Explosive cannot be stored on the site.  

➢ Noted and agreed.  

➢ Since the method of mining will be semi-mechanised open cast and do not require 

drilling and blasting, no explosive is required at site. 

11.  A comprehensive EIA including mining areas within 15 K.M. to assess impact of the 

mining activity on the surrounding area shall be undertaken and report submitted 

to this Authority within one year. 

➢ Noted and agreed. 

12.  No two pits shall be simultaneously worked i.e. before the first is exhausted 
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andreclamation work completed, no mineral bearing area shall be worked.  

➢ Noted and agreed. 

13.  After exhausting the first mine pit and before starting mining operations in the next 

pit, reclamation and plantation works in the exhausted pit shall be completed so as 

to ensure that reclamation, forest cover and vegetation are visible during the first 

year of mining operations in the next pit. This process will follow till the last pit is 

exhausted. Adequate rehabilitation of mined pit shall be completed before any new 

ore bearing area is worked for expansion. 

➢ Noted and agreed. 

14.  Adequate buffer zone shall be maintained between two consecutive mineral bearing 

deposits. 

➢ Noted and agreed. 

➢ Mining will be done by scrapping method in layers or as per provision of 

approved mine plan and SSMMG, 2016. 

15.  Sprinkling of  water on  haul roads  to control  dust will  be  ensured by the  project 

proponent. 

➢ Noted and agreed. 

➢ The kaccha roads are regularly maintained. Water sprinkling will done twice a day 

to arrest the fugitive dust.  

16.  Green belt development shall be carried out considering CPCB guidelines including 

selection of plant species and in consultation with the local DFO / Agriculture 

Department. Herbs and shrubs shall  also  form  a  part  of  afforestation  

programmebesides  tree  plantation.  The  company  shall involve  local  people  for 

plantation  programme.  Details  of year  wise afforestation programme including 

rehabilitation of mined out area shall be submitted to the Regional Office, 

MoEF&CC, GoI, Lucknow every year. 

➢ Agreed. Plants have been planted in current season. 

➢ Further compliance is under process. 

➢ In year 2022, plants were purchases and planted.   

➢ Certificate in the year 2022, regarding Miyawaki Plantation from SPCB has been 

awarded to the project proponent. (Certificate Copy Attached) 
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17.  Blast  vibrations  study  shall  be  conducted  and  an observation report submitted  

to  the  Regional office, MoE&CC, GoI, Lucknow and UPPCB within six months. 

The report shall also include measures for prevention of blasting associated impact 

on nearby houses and agricultural fields. 

➢ Not applicable. No blasting is involved during the mining of sand/bajri/boulder. 

18.  Controlled blasting techniques with sequential blasting shall be adopted. The 

blasting shall be carried out in the day time only.  

➢ Not applicable. No blasting is involved during the mining of sand/bajri/boulder. 

19.  Appropriate arrangement for shelter and drinking water for the mining workers 

has to be ensured at the mining site. 

➢ Agreed and complied it is ensuring that only safe drinking water in the rest 

shelters is provided to workers. 

20.  Maintenance of village roads used for transportation of minerals are to be done by 

the company regularly at its own expenses. The roads shall be black topped. 

➢ The kaccha roads are regularly maintained.  

➢ Water sprinkling being done twice a day to arrest the fugitive dust. 

21.  Rain water harvesting shall be undertaken  to recharge  the ground  water  source. 

➢ Agreed and will be done when required.   

➢ Mining is being done as per approved Mine Plan 

22.  Status   of   implementation   shall   be   submitted   to   the   Regional   Office,   

MoEF&CC, GoI, Lucknow and UP Pollution Control Board within six months and 

thereafter every year from the next consequent year. 

➢ Agreed and same will be applied. 

23.  Self-environmental audit shall be conducted annually. Every three years third party 

environmental audit shall be carried out. 

➢ Agreed and same will be applied. 

24.  Measures for prevention and control of soil erosion and management of silt shall be 

undertaken. Protection of dumps against erosion shall be carried out with geo textile 

matting or other suitable material, and thick plantations of native trees and shrubs 

shall be carried out at the dump slopes. Dumps shall be protected by retaining walls. 

➢ Agreed and will be done when/if required. 
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25.  Trenches  / garland  drains  shall  be constructed  at foot  of dumps  and  coco filters 

installed  at regular  intervals  to  arrest  silt  from  being  carried  to  water  bodies. 

Adequate number of Check Dams  and  Gully  Plugs  shall  be  constructed  across  

seasonal/perennial  nallahs,  if  any  flowing through the ML area and silts arrested. 

De- silting at regular intervals shall be carried out. 

➢ Agreed and will be done when/if required 

➢ Mining is only been conducted in dry river bed and 10% of river width from the 

water channel site is left as no mining zone 

26.  Garland drain of appropriate  size, gradient and length shall be constructed for both 

mine pit and for waste  dump  and sump  capacity  shall be designed  keeping  50% 

safety margin over and above peak sudden rainfall (based on 50 years data) and 

maximum discharge  in the area adjoining  the mine site. Sump capacity shall also 

provide adequate retention period to allow proper settling of silt material. 

Sedimentation pits shall be constructed at the corners of the garland drains and de- 

silted at regular intervals.. 

➢ Agreed and will be done when/if required 

27.  Ground  and surface  water, if any in and near the core zone (within 5.0 km of the 

lease) shall be regularly monitored for contamination and depletion due to mining 

activity and records maintained. The  monitoring  data  shall  be  submitted to the 

Regional Office, MoEF, GoI, Lucknow and U.P. Pollution Control Board  regularly.  

Further, monitoring points shall be located between the mine and drainage in the 

direction of flow of ground water shall be set up and records maintained. 

➢ Agreed and complied. Replenishment report being submitted for approval. 

28.  Fugitive dust generation shall be controlled. Fugitive dust emission shall be 

regularly monitored  at locations  of  nearest  human  habitation  (including  

schools  and  other public amenities located nearest to sources of dust generation as 

applicable) and records submitted to the Regional Office, MoEF&CC, GoI,  

Lucknow and U.P. Pollution Control Board  regularly. 

➢ The kaccha roads are regularly maintained.  

➢ Water sprinkling will done twice a day to arrest the fugitive dust. 

29.  Baseline data for ambient air quality shall be generated and maintained and RSPM 
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level in ambient air in the nearby human habitation (villages) shall also be 

monitored along with other parameters.  

➢ Noted and agreed.  

➢ Base line data monitoring of the site was done and submitted at the time of 

appraisal of E.C. Fresh baseline data is enclosed. 

30.  Corporate Environmental Responsibility (CER) shall be by the project proponent 

and the details of the various heads of expenditure to be submitted as per the 

guidelines provided in the recent CER notification No. 22-65/2017-IA.III dated 

01/05/2018. Work to be executed with installation of five hand pumps for drinking 

water, solar light in villages of streets, construction of two numbers of toilets at the 

primary school with name displayed and address and details of beneficiary and 

gram pradhan along with phone number, photographs should be submitted to 

Directorate as well as to the District magistrate / Chief Development officers..  

➢ Agreed and same will be applied and photographs being submitted.  

31.  Transportation of minerals shall be done by covering the trucks with tarpaulin or 

other suitable mechanism so that no spillage of mineral/dust takes place. 

➢ Agreed and Noted.  

➢ Water Sprinkling is being regularly done two times a day to control dust emission. 

River bed material in trucks are transported by covering it in tarpaulin. 

32.  Occupational health and safety measures for the workers including identification of 

work related health hazards, training on malaria eradication, HIV, and health 

effects on exposure to mineral dust etc. shall be carried out. Periodic monitoring for 

exposure to respirable mineral dust on the workers shall be conducted and records 

maintained including health records of the workers. Awareness programme for 

workers on impact of mining on their health and precautionary measures like use of 

personal equipments etc. shall be carried out periodically. Review of impact of 

various health measures shall be conducted followed by follow up action wherever 

required. 

➢ Agreed and complied. 

➢ PPE are provided to workers for their safety and health aspects, medical camps 

and training are conducted time to time. 
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33.  The project proponent will ensure for providing employment to local people as per 

requirement, necessary protection measures around the mine pit and waste dump 

and garland drain around the mine pit and waste dump.  

➢ Agreed and complied. 

➢ Employment to the local nearby villagers has been given. 

34.  Top soil / solid waste shall be stacked properly with proper slope and adequate 

safeguards and shall be utilized for backfilling (wherever applicable) for 

reclamation and rehabilitation of mined out area. Top soil shall be separately 

stacked for utilization later for reclamation and shall not be stacked along with over 

burden.. 

➢ Noted and agreed 

35.  Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not be 

kept active for long period. The maximum height of the dump shall not exceed 20 m, 

each stage shall preferably be of maximum 10 m and overall slope of the dump shall 

not exceed 35°. The OB dump shall be backfilled. The OB dumps shall be 

scientifically vegetated with suitable native species to prevent erosion and surface 

run off. 

➢ Agreed and same shall be complied (if any). 

36.  Monitoring and management of rehabilitated areas shall continue until the 

vegetation becomes self sustaining. Compliance status shall be submitted to the   

Regional Office, Ministry of Environment & Forests, GoI, Lucknow and U.P. 

Pollution Control Board on six monthly basis.  

➢ The method of mining is open cast/manual and semi mechanised as per mine plan 

and condition of EC.  

37.  Slope of the mining bench and ultimate pit limit shall be as per the mining scheme 

approved by Indian Bureau of Mines. 

➢ The mining is being done by living a buffer area of 7.5m from the lease boundary 

as per approved mining plan. 

➢ The mining is being done as per the provisions of the approved mining plan 

SSMMG, 2016. 

38.  Permission for abstraction of ground water shall be taken from Central Ground 
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Water Board.  Regular monitoring of ground and surface water sources for level 

and quality shall be carried  out by  establishing   a  network   of  existing  wells  and  

constructing new piezometers  during  the mining operation.  The monitoring   shall 

be carried out four times in a year i.e. pre-monsoon (April-May), monsoon (August), 

post-monsoon (November) and winter (January) and the data thus collected shall be 

regularly sent to MoEF&CC,  Central  Ground  Water  Authority  and Regional 

Director,  Central  Ground Water Board.. 

➢ Noted and Agreed. Water requirement is addressed by the help of hired tankers 

sources by nearby villages. 

➢ NOC from ground water being obtained and is attached as annexure. 

39.  The  waste  water  from  the  mine  shall  be  treated  to  conform  to  the  prescribed 

standards before discharging  in to the natural stream. The discharged water from 

the  Tailing  Dam,  if any shall   be   regularly   monitored   and   report   submitted   

to   the Regional Office, Ministry of Environment & Forests, GoI, Lucknow, Central 

Pollution Control Board and the State Pollution Control Board. 

➢ Agreed and Complied 

40.  Hydro geological   study  of  the  area  shall  be  reviewed  by  the  project  

proponent annually.  In case adverse effect on ground  water quality and quantity is 

observed mining  shall  be  stopped and  resumed  only  after  mitigating  steps  to  

contain  any adverse impact on ground water is implemented.   

➢ Ground Water Board / Member of DEIAA, Saharanpur shall be requested to 

conduct such study. Report shall be submitted accordingly. 

41.  Vehicular emissions shall be kept under control and regularly monitored. Vehicles 

used for transportation of minerals and others shall have valid permissions as 

prescribed under Central Motor Vehicle Rules, 1989 and its amendments. The 

vehicles transporting minerals shall be covered with a tarpaulin or other suitable 

enclosures so that no dust particles / fine matters escape during the course of 

transportation. No overloading of minerals for transportation shall be committed. 

The trucks transporting minerals shall not pass through wild life sanctuary, if any in 

the study area. 

➢ The same is complied with. 
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➢ Vehicles with valid permissions and pollution control certificates are used. 

➢ Transportation of sand shall be done via tarpaulin covered trucks which are 

optimally loaded 

42.  Prior permission from the Competent Authority shall be obtained for extraction of 

ground water, if any. 

➢ Not Applicable the source of water is hired tanker. 

43.  A final mine closure plan, along with details of Corpus Fund, shall be submitted to 

the Regional office, Ministry of Environment & Forests, GoI, Lucknow and U.P. 

Pollution Control Board 5 years in advance of final mine closure for approval. 

➢ Agreed and Complied. The provision of progressive mine closure plan has already 

been taken in the mine plan. 

44.  Project Proponent  shall  explore  the  possibility of using solar energy where  ever 

possible. 

➢ Agreed and Complied. 

45.  Commitment towards CER has to be followed strictly.   

➢ Agreed and Complied. The provision of CER has already been taken care and 

followed.  

46.  Regular health check-up record of the mine workers has to be maintained at site in 

a proper register. It should be made available for inspection whenever asked. 

➢ Noted and Agreed.  

47.  Project  Proponent  has  to  strictly  follow  the  direction/guidelines  issued  by  

MoEF&CC, CPCB and other Govt. Agencies from time to time. 

➢ Noted and Agreed.  

48.  The blasting will be done only after getting the permission from the Mining 

Department.    

➢ It is a riverbed mining lease, no blasting is involved. 
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ANNEXURE SC-03 

FLORA &FAUNA STUDY 

List of Trees Identified 

Sl. No. Scientific Names Common Names 

1 Acacia nilotica Kikar 

2 Acacia Senegal Khair 

3 Albizia lebbeck Kala siris 

4 Albizia procera Safed siris 

5 Alslonia scholoris Chatim 

6 Ailanthes excelsa Arusa 

7 Azadiracta indica Neem 

8 Bauhinia purpurea Kachnar 

9 Bombax ceiba Semal 

10 Butea monosperma Dhak 

11 Cassia fistula Amaltas 

12 Cassia siamea Kassod 

13 Casuarina equisetifolia Jungli Saru 

14 Callistemon speciosus Bottle Brush 

15 Crataeva nurvala Baruna 

16 Dalbergia sissoo Shisham 

17 Delonix regia Gulmohar 

18 Diospyros cordifolia Bistendu 

19 Erythrina arborescens Roringe 

20 Eucalyptus globosus Nilgiri/Safeda 

21 Ficus benghalensis Bargad 

22 Ficus religiosa Pipal 

23 Ficus palmata Anjir 

24 Ficus glomerata Gullor 
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Sl. No. Scientific Names Common Names 

25 Holoptelea integrifolia Papri 

26 Pithecellobium dulce Jungle Jalebi 

27 Leucaena leucocephala Safed babul 

28 Magnolia champaka Champa 

29 Mangifera indica Aam 

30 Mimusops elengi Maulsari 

31 Melia azedarach Bakain 

32 Moringa oleifera Sohanjana 

33 Morus alba Toot 

34 Millingtonia hortensis Akas neem 

35 Mitragyna parvifolia Phaldu 

36 Parkinsonia aculeata Ram Babul 

37 Phoenix sylvestris Khazoor 

38 Pongamia pinnata Karanj 

39 Prosopis juliflora Khejri 

40 Prosopis cineraria Jand 

41 Populus deltoides Poplar 

42 Polyalthia longifolia Debdaru 

43 Putranjiva roxburghii Jivanputra 

44 Salix tetrastomatica Willow 

45 Syzygium cumini Jamun 

46 Tamarindus indica Imli 

47 Tectona grandis Sagun 

48 Terminalia arjuna Arjun 

49 Terminalia belerica Bahera 

50 Thevetia peruviana Karabi 
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List of  Fauna identified 

Sl. No. Common Name Scientific Name  

 Mammals 

1 Black Rat Rattus rattus 

2 Common Mangoose Herpestes edwerdsii 

3 Five Striped Palm Squirrel Funambulus pennanii 

4 Little Indian field mouse Mus booduga 

5 Indian Hare Lepus nigricollis 

6 Monkey Maccaca mulata 

7 Jackal Canis aureus 

8 Bat Rousettus leschenaultia 

 Amphibians 

9 Indian pond frog Rana hexadactyla 

10 Common Indian Toad Duttaphrynus melanostictus 

11 Indian Bull Frog Hoplobatrachus tigerinus 

12 Indian Skipper Frog Euphlyctis cyanophlyctis 

13 Toad Bufo bufo 

14 Indian Cricket Frog Rana limnocharis 

15 Common Frog Rana tigrina 

 Reptiles 

1 House gecko Hemidactylus flavivridis 

2 Common garden lizard Calotes versicolor 

3 Brahminy skink Mabuya carinata 

4 Indian Cobra Naja naja 

5 Rat Snake Ptyas mucosa 

6 Garden Lizard Calotus calotus 

 Aves 

1 House Crow Corvus splendens 
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Sl. No. Common Name Scientific Name  

2 Rock Pigeon Columba livia 

3 Jungle babbler Turoides striatus 

4 Common Myna Acridotheres tristis 

5 Green bee-eater Merops orientalis 

6 Indian roller Coracias benshalensis 

7 Black Drongo Dicrirus macrocercus 

8 Little cormorant Microcarbo niger 

9 Common swift Apus apus 

10 House swift Apus affinis 

11 Cattle Egret Bubulcus ibis 

12 Little Egret Egretta garzetta 

13 Pond heron Ardeola grayii 

14 Red wattled lapwing Vanellus indicus 
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Indigenous Plants Purchase Receipt, Saharanpur, U.P. 

 

 

ANNEXURE 01
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Plantation Activity 
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Water Sprinkling and Haul Route Maintenance  
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SITE OFFICE 

 

Royalty Office 
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Dustbin Facility 
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Developed Green Belt 
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First Aid Facility at Site Office 
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Water Sprinkling on unpaved haul route 
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Letter Of Intent issued by DM, 
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JOINT DEMARCATION REPORT 

59395



THT) HBRYR 
RR-898/Yo370/ vHAÍA faHis 10.10.2022 YI *H FER AI^H 

HHTRT fàg HATT7 T 07 fi 7 fReT 

Name of Pillars Latitude 
30 14' 00.94 
30 14' 16.50" 
30 14' 13.69" 
30 14' 19.59" 
30 14' 37.10" 
30 14' 39.19*" 
30 14' 26.08" 

30 14' 09.19"" 

Longitude 
77" 31' 13.91" 
77 31' 24.43" 
77 31' 31.19" 
77 31'37.85"" 
77 31' 40.80" 
77 31' 36.25 
77 31' 29.05" 
77 31'02.18" 

B 

C 
D 

G 
H 

(faura is yusir ) 
HEIRyR 
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LEASE DEED PERIOD  

(01-04-2021 TO 31-03-2026) 

ANNEXURE – 04  

61397



62398



63399



64400



65401



66402



67403



68404



69405



70406



(Amended)

 

 
Government of India

Form GST REG-06
 [See Rule 10(1)]

 
Registration Certificate

 
             Registration Number :09ADSFS9153K1Z3

 

 

 
This is a system generated digitally signed Registration Certificate issued based on the deemed approval of application on 13/03/2021 .

  1. Legal Name STAR MINES

  2. Trade Name, if any STAR MINES

  3. Constitution of Business Partnership

  4. Address of Principal Place of
Business

C 3, HAKIKAT NAGAR, NEAR OLD SALES TAX OFFICE,
Saharanpur, Uttar Pradesh, 247001

  5.  Date of Liability 27/02/2019

  6.  Date of Validity From 27/02/2019 To Not Applicable

  7.  Type of Registration Regular

  8. Particulars of Approving Authority

Signature

 Name

 Designation

 Jurisdictional Office

9. Date of issue of Certificate 13/03/2021

Note: The registration certificate is required to be prominently displayed at all places of Business/Office(s) in the State.
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Annexure A

 

 
            Details of Additional Place of Business(s)

 

 
            Total Number of Additional Places of Business(s) in the State              0

 

 GSTIN 09ADSFS9153K1Z3

 Legal Name STAR MINES

Trade Name, if any STAR MINES
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Annexure B

 

 

 
           Details of  Managing / Authorized Partners

 

  GSTIN 09ADSFS9153K1Z3

 Legal Name STAR MINES

 Trade Name, if any STAR MINES

  1 Name                                         DEEPAK  CHAUDHARY

Designation/Status                     PARTNER

Resident of State                        Uttar Pradesh

  2 Name                                         BHANU  KARNWAL

Designation/Status                     PARTNER

Resident of State                        Uttar Pradesh

  3 Name                                         RAVINDER KUMAR MALIK

Designation/Status                     PARTNER

Resident of State                        Uttar Pradesh

73409
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Ground Water Board NOC 

(21/07/2022 TO 20/07/2027) 
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Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF

GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC037075
VALID FROM 21/07/2022 TO 20/07/2027

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206000233

Name of the Owner SHRIDEEPAK  CHAUDHARI

Designation
पद

Authorized Signatory Company Name
कं पनी का नाम

STAR MINES

Company Address
कं पनी का पता

GATA NO.1, VILL-BARTHA KORSI, TEHSIL BEHAT SAHARAN Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant gata no 01, bartha korsi, behat, saharanpur Application Form Serial
No.

SRNP0622NIN0065

Date of Submission 06/06/2022 Specimen Signature

Location Particulars

District Saharanpur Block SADHULI KADEEM

Plot No./Khasra No. GATA NO.1, VILL-BARTHA KORSI Municipality/Corporation No

Ward No./Holding No. TEHSIL BEHAT
SAHARANPUR
U.P.

Particular of the Proposed Well and Pumping Device

Date of
Construction/Sinking of
the Well

30/07/2022

Type of Well Tube Well/Boring Depth of the Well (In
meter)

36.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.00

75411

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRL3eH3ohsccwgcDwde60e3mkQbR0PoAGpb


Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

6.00

Date of Energization (In Case of Electric Pump) 30/07/2022

Maximum Allowable Rate
of Withdrawal (m /hr.):

6.00 Maximum Allowable
Running Hours Per Day:

3.00

Maximum Allowable Annual Extraction of Ground Water: 4050.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a
rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground

water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well.
The data, obtained from digital water level recorders shall be made available to
this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should be
given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

3

3
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The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab.
Besides, one sample (1 lt capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of Indian
Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m 
/day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells.
Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m  /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/07/2022

Place:Saharanpur

This certificate is electronically generated and does not require digital signature
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Pollution Control Board CTO  

(18/12/2021 to 31/12/2025) 
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  SHRIDEEPAK  CHAUDHARI
                  M/s  MS STAR MINES
                  Yamuna River, SAHARANPUR,247121
                  SAHARANPUR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. -
145253/UPPCB/Saharanpur(UPPCBRO)/CTO/air/SAHARANPUR/20
21

 Dated :  30/12/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  MS STAR MINES

Reference Application No. 14461141  Dated :  30/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s MS
STAR MINES.  under Air Act 1981. It is being authorised for said emissions, as per the standards, in
environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 18/12/2021 to 31/12/2025 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  30/12/2021

1. This consent is valid only for the approved production capacity of Mining of River bed
Sand/Bajri/Boulder-7,56,000 Cubic Meter /Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 1 X 25 KVA DIESEL 01 Sulphur
Dioxide

AS PER E(P)
RULES, 1986

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1.	This CTO is valid only for Mining of Sand/Bajri/Boulder-7,56,000 Cubic Meter /Annum.

2.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
26.03.2021.

3.	The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months.

4.	Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in
Appeal No-15/2021 (I.A. No-119/2021 and I.A. No-120/2021) from time to time.

5.	Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6.	This CTO shall be strictly subject to the orders to be passed from time to time in Appeal No-
15/2021 (I.A. No-119/2021 and I.A. No-120/2021) by Hon'ble NGT" with respect to the unit.

7.	The unit shall strictly comply with all the clauses of the notarized affidavit dated 17.12.2021 as
submitted by the project proponent.

8.	Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9.	If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the CTO Water/Air issued by the Board shall be deemed cancelled

10.	If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the directions given by the Board vide letter no-H 43551/C-1/NGT-41/2019,
dated-11.11.2019 will have to be complied with.

11.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12.	The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

13.	Units CTO will be subject to following all the recommendations as proposed by the joint
committee in its report dated 26.10.2021.

14.	Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

15.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

16.	In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

17.	The Board reserves the right to revoke this CTO which is being granted to the said industry at any
time in case if the industry is violating any of the conditions of the consent to establish.

18.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

19.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

20.	Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

 
Chief Environmental Officer (Circle 3)

         

21.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

22.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

23.	This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in Appeal No-15/2021 (I.A. No-
119/2021 and I.A. No-120/2021) from time to time.

24.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

25.	Mining should not be done by the project proponent after sunset or at night.
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  SHRIDEEPAK  CHAUDHARI
                  M/s MS STAR MINES
                  Yamuna River, SAHARANPUR,247121
                  SAHARANPUR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. -
145252/UPPCB/Saharanpur(UPPCBRO)/CTO/w
ater/SAHARANPUR/2021

 Dated :  30/12/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  MS STAR MINES

Reference Application No :14461112 Dated :30/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MS STAR MINES is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 18/12/2021 to 31/12/2025 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.MS STAR MINES  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 14461112/ Water  Dated :  30/12/2021

1. This consent is valid only for the approved production capacity of Mining of Sand/Bajri/Boulder-
7,56,000  cubic Meter /Annum. .

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 1.5 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 1.5 KLD
2 Total Suspended Solids AS PER E(P) RULES, 1986
3 BOD AS PER E(P) RULES, 1986
4 Oil & Grease AS PER E(P) RULES, 1986
5 COD AS PER E(P) RULES, 1986

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1.	This CTO is valid only for Mining of Sand/Bajri/Boulder-7,56,000  cubic Meter /Annum.

2.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
26.03.2021.

3.	The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months.

4.	Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in
Appeal No-15/2021 (I.A. No-119/2021 and I.A. No-120/2021) from time to time.

5.	Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6.	This CTO shall be strictly subject to the orders to be passed time to time in Appeal No-15/2021
(I.A. No-119/2021 and I.A. No-120/2021) by Hon'ble NGT" with respect to the unit.

7.	The unit shall strictly comply with all the provisions of the notarized affidavit dated 17.12.2021 as
submitted by the project proponent.

8.	Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9.	If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the CTO Water/Air issued by the Board shall be deemed cancelled

10.	If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the directions given by the Board vide letter no-H 43551/C-1/NGT-41/2019,
dated-11.11.2019 will have to be complied with.

11.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12.	The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

13.	Units CTO will be subject to following all the recommendations as proposed by the joint
committee in its report dated 26.10.2021.

14.	Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

15.	The unit shall strictly comply with all the provisions of the notarized affidavit dated 17.12.2021
as submitted by the project proponent.

16.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

17.	The Board reserves the right to revoke this CTO which is being granted to the said industry at any
time in case if the industry is violating any of the conditions of the consent to establish.

18.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

19.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

20.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

21.	The unit shall obtain prior consents in the event of any addition of new emission generation
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

 
Chief Environmental Officer (Circle 3)

         

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

22.	Industry shall not use more than 1.5 KLD for domestic purpose, 12 KLD for dust suppression and
4.7 KLD for plantation. Water shall not be used in any manufacturing process in the industry.

23.	This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in Appeal No-15/2021 (I.A. No-
119/2021 and I.A. No-120/2021) from time to time.

24.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

25.	Mining should not be done by the project proponent after sunset or at night.
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ENVIRONMENTAL MONITORING 
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CER ACTIVITY RECORDS 
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KAMB0J ENTERPRISES 
AUIH. SALES& SERVCE CENER 

Opp. 66KVA Vidyut House, Near SUZUKI Bike Agency, Sudarshan Nagar, Link Road, SAHARANPUR -247001 (UP-W) 

Godown Address: 3/5947, Janakpuri Colony, Bajoria Road, SAHARANPUR (UP-W) 

Tel: 0132-2715565, 9837893855, 9997816815, 9837043123 

MsCROTEK EKENT Hcalth Care EXIDE BIRLA AIRCO Carrier WATER COOERS / DEEP SREEZARS 

SERVOKON HOUSE B PURITT 

AKAI AUTKNDSTRIBUTOR LIvgBreAt FOR RERIENEON 
AIRCONDITIONERS 

RAKHG SAa CONTRoL MEIN 

Invoice No. 

KE/0808/21-22 
Delivery Note 

Dated 
24-Oct-2021 

KAMBOJ ENTERPRISES 
OPPR6 KVA BIJLIGHAR, NEAR SUZUKI BIKE AGENCY 
SUDARSHAN NAGAR, LINK ROAD, SAHARANPUR 
GSTIN/UIN: 09ADPPK1092A1ZO 
State Name: Uttar Pradesh, Code : 09 
E-Mail: kambojenterprises1@gmail.com 
Conslgnee 
PRIMARY SCHHOL 
BARTHA KORSI, DISTT. SRE 
State Name 

Supplier's Ref. Other Reference(s) 

Despatch Document No. Delivery Note Date 
Uttar Pradesh, Code: 09 Despatched through Destination 

Buyer (if other than consignee) 
STAR MINES 
C-3. HAKIKAT NAGAR, NEAR OLD SALES TAX OFFICE 
SAHARANPUR 

PH# 9412230592, 9634700492, 9536666656 
GSTIN/UIN 
State Name 
SI 
No 

09ADSFs9153K1Z3 
Uttar Pradesh, Code: 09 
Description of Goods HSN/SAC Quantity Rate per Disc. % Amount 

WATER CoOLER BIRLA AIRCON 80L FSS 
#BAGD-0772-Y21 

8418 1 PCS 24,788.13 PcS 24,788.13 

1 YEAR WARRANTY 

|2 WATER FILTER BIRLA AIRCON 100 LPH (BLUE) 8421 1 PCS 5,296.61 PCS 5,296.61 
SEDIMENTHCARBONFLTER 6 MONTAS WARRANTY 

OUTPUT CGST| 
OUTPUT sGST| 

30,084.74| 
2,707.62 
2,707.62 

continued. 

SUBJECT TO SAHARANPUR JURISDICTION 

This is a Computer Generated Invoice 
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KAME0J ENTERPRISES 
AUTH. SALES& SERVCE CENIER 

Opp. 66KVA Vidyut House, Near SUZUKI Bike Agency, Sudarshan Nagar, Link Road, SAHARANPUR-247001 (UP-

Godown Address: 3/5947, anakpuri Colony, Bajoria Road, SAHARANPUR (UP-W) 
Tel: 0132-271s565, 983789385s, 9997816815, 9837043123 

MICROTEK EKENT 
Health Care 

EXIDE BIRLA AIRCON 
Carrier WATER DOES/DEEP F 8 

SERVOKON AKAI AGTHNUISTRIBUTOR 
Lrv989et FoR RE&EÍENH 

AIRCONDITIONERS 
RAKHG SAB CONTROL MEIN 

Invoice No. 
KE/0807/21-22 
Delivery Note 

Dated 
24-Oct-2021 

KAMBOJ ENTERPRISES 
OPP p86 KVA BIJLIGHAR, NEAR SUZUKI BIKE AGENCY 

SUDARSHAN NAGAR, LINK ROAD, SAHARANPUR 

GSTIN/UIN: 09ADPPK1092A1ZO 
State Name: Uttar Pradesh, Code: 09 

E-Mail: kambojenterprises1@gmail.com 
|Consignee 
|PRIMARY SCHOOL 
ASLAMPUR BARTHA, DISTT.SRE 

| State Name 

Suppliers Ref. Other Reference(s) 

Despatch Document No. Delivery Note Date 

:Uttar Pradesh, Code : 09 Despatched through Destination 

Buyer (if other than consignee) 
STAR MINES 
C-3. HAKIKAT NAGAR, NEAR OLD SALES TAX OFFICE 

SAHARANPUR 
PH# 9412230592, 9634700492, 9536666656 

GSTIN/UIN 
State Name 
SIl 

:09ADSF$9153K1Z3 

Uttar Pradesh, Code: 09 

Description of Goods HSNSAC| Quantity per Disc. % Amount Rate 

No. 
8418 1 PCS 24,788.13 PCS 24,788.13 WATER coOLER BIRLA AIRcON 80L Fss 

#BAGD-O770-Y21 

1 YEAR WARRANTYY 

1 PCS 5,296.61PCS 5,296.61 
2 WATER FILTER BIRLA AIRCON 100 LPH (BLUE)|8421 

30,084.74 
OUTPUT cGST| 
OUTPUTT SGST 

2,707.62 
2,707.62 

continued 

SUBJECT TO SAHARANPUR JURISDICTION 

This is a Computer Generated Invoice 
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GSTIN: 09AIDPs6826R1ZA BILL OF SUPPLY 
STATE CODE : 09 

9319480343| 
9359734204| 

Sunil Cloth House 
A-11, F-6, Barumal Cloth Market, Raiwala, Saharanpur-247001 (U.P.) 

Involce No. : 084 Invoice Date : )1-)-23 

A 2NES M/s 

Address: CCIGC Batha ko RS TEHS BEHUT 
SRE 

**** ****'*** 

GSTINIAadhar l91Ap|slE S s 3k1Z 
State.... State Code... . 

Sr. 
No 

AMOUNT 
P. 

HSN Qty. Rate Rs. 
9Z 33Soo 

DESCRIPTION 
Code Rs. 

35 Pea pe 

COMPOSITION TAXABLE PERSON NOT 
ELIGIBLE TO COLLECT TAX ON SUPPLY TOTAL33Sos 

Terms and Conditions 
1. E.&O.E. 
2. All disputes are Subject to Saharanpur Jurisdiction. 
3. Goods once sold will not be taken back. 

For Sunil Clpth House 

Authorised Signatory 

130466



GSTIN: 09AIDPS6826R1ZA BILL OF SUPPLY 

STATE CODE: 09 

9319480343 

9359734204 

Sunil Cloth House 
A-11, F-6, Barumal Cloth Market, Raiwala, Saharanpur-247001 (U.P.) 

Invoice Date:3-1-23 Involce No. 083 
S7AR JNeS M/s:... ************. 

Address: MCeGS.Bath oRSTEHSL BEH *****************°******'******** 

GSTIN/Aadhar: |A D S|FS |9s|3K Z3 
State State Code. ******* 

AMOUNT Sr. 
No 

HSN 
Code 

DESCRIPTION Qty. Rate 
Rs. P. 

350 ece BLpek 9233-25o-pol 

cOMPOSITION TAXABLE PERSON NOTT 

TOTAL 33ASo- \pd ELIGIBLE TO COLLECT TAX ON SUPPLY 

Terms and Conditions: 
1. E. &O.E. 

For Sunil Cloth House 

2. All disputes are Subject to Saharanpur Jurisdiction. 
3. Goods once sold will not be taken back. 

Authorised Signatory 

131467
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ANNEXURE – 09  
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